
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTHERN ZONE, CHENNAI 

 
ORIGINAL APPLICATION NO. 148 OF 2022 (SZ) 

 
Dr. Sushmitha 
No. C-302,  
Radiance Mandarin Apartment,  
Thoraipakkam,  
Chennai – 600 096 

… Applicant 
Versus 

The Member Secretary,  
State Level Environment Impact Assessment Authority, 
& 9 Others 

       … Respondents 
 

ADDITIONAL TYPED SET OF PAPERS 
 

SL No. Date Description  Page 
No. 

  SRI RATHNAGIRISWARAR  
BLUE METALS 

 

1.  31.08.2012 CTE granted to Sri Rathnagiriswarar Blue 
Metals.  

147 

2.  09.12.2014 CTO granted to Sri Rathnagiriswarar Blue 

Metals. 

157 

3.  24.07.2015 Renewal of CTO granted to Sri Rathnagiriswarar 

Blue Metals. 

162 

4.  09.02.2017 Renewal of CTO granted to Sri Rathnagiriswarar 

Blue Metals. 

164 

5.  08.03.2019 Renewal of CTO granted to Sri Rathnagiriswarar 

Blue Metals. 

167 

6.  - Fresh application submitted by Sri 

Rathinagiriswarar Blue Metals 

170 

7.  17.08.2021 Letter issued by Sri Rathinagiriswarar Blue 

Metals to the TNPCB.   

180 



  NAVAMANI MINES  

PRIVATE LIMITED 

 

1. 01.04.2019 Tahsildar certificate showing the lands owned 

by Navamani Mines.  

181 

2. 10.04.2019 Rejection of CTE of Navamani Mines.  183 

3. 31.07.2019 BP Ms No. 21 issued by TNPCB relaxing the 

1km distance criteria for stone crushers. 

185 

4. 21.08.2019 CTE granted to Navamani Mines.  197 

5. 05.09.2019 Order passed by the Hon’ble High Court in WP 

No. 26786 of 2019 staying the BP Ms No. 21 dt. 

31.07.2019. 

202 

6. 07.01.2021 Rejection of CTO of Navamani Mines 208 

 
 
 

Dated at Chennai on this the 11th day of January 2023 
 
 
 
 

COUNSEL FOR APPLICANT 

Karthikeyan Elambharathi
M/s. S SENTHIL 
N ZAHID AHMED 
COUNSEL FOR APPLICANT

No.225, LAW CHAMBERS, 
MADRAS HIGH COURT, 
CHENNAI. 
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as

amended (Central Act 14 of 1981)
(See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)
                                                                                    

1. [a] Full Name of the applicant :  M PALANIYANDI
(Occupier of the unit)

[b] Designation :  The Proprietor
[c] Office address with pin code :  SF No.2/1, SIVAYAM NORTH

VILLAGE,
KRISHNARAYAPURAM TALUK,
KARUR DISTRICT,639120

[d] Factory address with pin code :  SF No.2/1, SIVAYAM NORTH
VILLAGE,
KRISHNARAYAPURAM TALUK,
KARUR DISTRICT,639120

[e] Phone no. with STD code :  -
[f] Fax no. with STD code :  -
[g] Email Id :  srbbluemetals@gmail.com
[h] Website address :
[i] Mobile No. :  9787535555

2. Full Name of the Unit :  SRI RATHINAGIRISWARAR
BLUE METALS

3. Location of the unit :
[a] Survey No/TS No :  2/1
[b] Village/Town :  SIVAYAM
[c] Taluk :  KRISHNARAYAPURAM
[d] District :  Karur

4. Local body Name & Type :  KRISHNARAYAPURAM
Panchayat Union

5. Land Status : Owned
Extent of land (in Hectares) :
[a] Total :  2.600
[b] Build up area :  1.400
[c] Solid waste Storage/Disposal area :  0.2
[d] Green Belt/Irrigation area :  0.65
[e] Vacant area {a-(b+c+d)} :  0.35

6. Details of raw materials used :
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SL.No. Name of the raw material Quantity Unit Principal
Use

1.  Blue Metal Boulders  40000  T/Month  To
manufactur
ing blue
metal Jelly
and chips
of various
sizes and
M Sand

7. Details of fuel used :

SL.No. Name of fuel Points of
use

Quantity
in T/d

Calorific
Value

Ash
Content

Sulphur
Content

1.  Diesel  DG Set-
320
KVA

 0.1

8. Details of products manufactured :

SL.No. Name of the product Quantity Unit End Use
Products

1.  Blue Metal Jelly of Various
Sizes

 40000  T/Month  For
Constructi
on and
Road
works

2.  Blue Metal M-Sand & P-Sand  10000  T/Month  For
Constructi
on and
Road
works

By Products
Intermediate Products

9. Manufacturing Process :
     The Blue Metal Boulders are fed into the Primary Crusher to obtain the Blue Metal
solings. The solings are fed into cone crusher through conveyors. In cone
crusher/Secondary Crusher are crushed and the 11/2”, 3/4”, 1/2” jelly & Chips are
obtained by sieving. The remaining jelly are fed into the VSI Crusher in which the
powder is obtained on sieving after crushing. The Blue metal powder thus obtained are
fed into the  Sand washing machine for separation of sand and dust by washing process.
The sand thus obtained fed into and conveyor and the dust is carried out with washing
water and this wash water is taken to the settling tank. In settling tank the dust gets
settled in the bottom of the tank. The water gets collected in the recycled water
collection tank. The water is recycled in the process. The dust settled in the settling tank
is periodically removed and sent for further use.
10. No. of Employees working per day

(including contract workers)
:  10

11. Date of commissioning :  01/01/2015
12. (a)Details of Point source emission with

stacks
:
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SL.No. Stack
No

Source Contro
l
Measu
res

Top
dimens
ion

Height
above
GL

Materi
al of
Constr
uction

Exit
Gas
Velocit
y

Exit
Gas
Temp

Max
Discha
rge

1.  1  
Primar
y
Crush
er

 Water
Sprinkl
ers
with
Enclos
ures

 0  0  MS

2.  2  
Secon
dary
Crush
er

 Water
Sprinkl
ers
with
Enclos
ures

 0  0  MS

3.  3  Cone
Crush
er

 Water
Sprinkl
ers
with
Enclos
ures

 0  0  MS

4.  4  VSI
Crush
er

 Water
Sprinkl
ers
with
Enclos
ures

 0  0  MS

5.  5  
Vibrati
ng
Scree
ns-2
Nos

 MS
Cover
with
Close
d
Shed

 0  0  MS

6.  6  
Powde
r
Collect
ion
Tank

 MS
Box

 0  0  MS

7.  7  Sand
washi
ng
machi
ne

 Water
Sprinkl
ers

 0  0  MS

8.  8  DG
Set-
320
KVA

 
Acoust
ic
enclos
ures
with
stack

 0.1  3.0  MS

12. (b)Details of Fugitive or Noise emission :

SL.No. Source of
Fugitive or
Noise emission

Type of
emission

Pollution
Control
Measures

Capacity in HP

1.  All Vehicle
Movement
Area

 Fugitive  Water
Sprinklers

2.  DG Set-320
KVA

 Noise  Acoustic
Enclosures
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13. Total Gross Fixed Assets (GFA) (Rs. in
Lakhs)

:  160.0

14. Cost of Air Pollution Control Measures
(Rs. in Lakhs)

:  13.0

15. Details of habitation: (All the habitation
located within 1KM radius of the unit)

:

SL.No. Name of habitation Distance in Kms Population
1.  Varakur  2.0  500
2.  Kulanthaipatti  0.65  200

16. [a] Name of the nearby Roadways :  SH-Manaparai-Kulithalai Road
[b] Distance from the site in Kms :  2.0

17. [a] Land use classification of the site :  Non-Planned Area
[b] Authority which classified the land

use
:  D T C P

18. Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

:  NIL

19. Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back
waters)

:  NO

If yes please mention the distance from
the unit (In Meter)

:

20. Name and address of all
Directors/Partners

:

SL.No. Name of Partner Designation Address
1.  M.Palaniyandi  Proprietor  SF No.2/1,

SIVAYAM
NORTH
VILLAGE,KRISH
NARAYAPURAM
TALUK,KARUR
DISTRICT-
639120.

List of Documents as per rule:-

1.  Auditor Certificate with break up details for the actual Gross fixed Assets (final cost) duly
certified by a Chartered Accountant in the prescribed format.Audited balance sheet is
compulsory for all large and medium scale Industries     (Attached)
2.  A covering requisition letter stating the status of the industry and Expansion activities
clearly.     (Attached)
3.  Compliance statement on the latest Renewal and CTE-Expansion-special conditions
stipulated under Water & Air Acts.     (Attached)
4.  Comparison statement of the existing and expansion activities in the prescribed format.
(Attached)
5.  Land Document copy      (Attached)
6.  Patta Copy     (Attached)
7.  VAO NOC     (Attached)
8.  BDO Certificate      (Attached)
9.  Thasildar Certificate     (Attached)
10.  Manufacturing Process Details       (Attached)
11.  Layout Plan Copy      (Attached)

173



5

                                                                                    
Signature of the Applicant

Name and Designation
                                                                                    

            Place :
            Date :

                                                                                    

12.  Site plan and Topo Plan Copy     (Attached)
13.  DD for Consent fee Rs.35800/=     (Attached)

Declaration

1. I certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. I hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. I hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-II
Application for consent under section 25/26 of the Water (Prevention and Control of Pollution) Act 1974,

as amended (Central Act 6 of 1974)
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)

(To be submitted in Duplicate)
                                                                                    

1. [a] Full Name of the applicant :  M PALANIYANDI
(Occupier of the unit)

[b] Designation :  The Proprietor
[c] Office address with pin code :  SF No.2/1, SIVAYAM NORTH

VILLAGE,
KRISHNARAYAPURAM TALUK,
KARUR DISTRICT,639120

[d] Factory address with pin code :  SF No.2/1, SIVAYAM NORTH
VILLAGE,
KRISHNARAYAPURAM TALUK,
KARUR DISTRICT,639120

[e] Phone no. with STD code :  -
[f] Fax no. with STD code :  -
[g] Email Id :  srbbluemetals@gmail.com
[h] Website address :
[i] Mobile No. :  9787535555

2. Full Name of the Unit :  SRI RATHINAGIRISWARAR
BLUE METALS

3. Location of the unit :
[a] Survey No/TS No :  2/1
[b] Village/Town :  SIVAYAM
[c] Taluk :  KRISHNARAYAPURAM
[d] District :  Karur

4. Local body Name & Type :  KRISHNARAYAPURAM
Panchayat Union

5. Land Status : Owned
Extent of land (in Hectares) :
[a] Total :  2.600
[b] Build up area :  1.400
[c] Solid waste Storage/Disposal area :  0.2
[d] Green Belt/Irrigation area :  0.65
[e] Vacant area {a-(b+c+d)} :  0.35

6. Details of raw materials used :

SL.No. Name of the raw material Quantity Unit Principal
Use

1.  Blue Metal Boulders  40000  T/Month  To
manufactur
ing blue
metal Jelly
and chips
of various
sizes and
M Sand
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7. Details of fuel used :

SL.No. Name of fuel Points of
use

Quantity
in T/d

Calorific
Value

Ash
Content

Sulphur
Content

1.  Diesel  DG Set-
320
KVA

 0.1

8. Details of products manufacured :

SL.No. Name of the product Quantity Unit End Use
Products

1.  Blue Metal Jelly of Various
Sizes

 40000  T/Month  For
Constructi
on and
Road
works

2.  Blue Metal M-Sand & P-Sand  10000  T/Month  For
Constructi
on and
Road
works

By Products
Intermediate Products

9. Manufacturing Process :
     The Blue Metal Boulders are fed into the Primary Crusher to obtain the Blue Metal
solings. The solings are fed into cone crusher through conveyors. In cone
crusher/Secondary Crusher are crushed and the 11/2”, 3/4”, 1/2” jelly & Chips are
obtained by sieving. The remaining jelly are fed into the VSI Crusher in which the
powder is obtained on sieving after crushing. The Blue metal powder thus obtained are
fed into the  Sand washing machine for separation of sand and dust by washing process.
The sand thus obtained fed into and conveyor and the dust is carried out with washing
water and this wash water is taken to the settling tank. In settling tank the dust gets
settled in the bottom of the tank. The water gets collected in the recycled water
collection tank. The water is recycled in the process. The dust settled in the settling tank
is periodically removed and sent for further use.
10. [a] Water Source Details :

SL. No. Source Type. Source Name Quantity
1.  Ground Water

(within premises)
 Bore Well  9.6

[b] Water Consumption Details :

SL. No. Source Consumption Quatity (KL/D)
1.  WC-II: Domestic  0.6
2.  WC-III: Process (Easily Bio degradable)  7.0
3.  For Green belt & Water Spraying  2.0

11. Details of sewage/trade effluent
generation

:

a).   Sewage Generation Details

176



3

Total Sewage Generation Quantity :0.40 KLD
S.No. Source Quantity(KLD)

1.  Sewage  0.4

b).  Trade Effluent Generation Details

Total Trade  effluent Generation Quantity : 15.00 KLD
S.No. Source Quantity(KLD)

1.  From Sand washings  15.0

12. Details of Sewage/effluent treatment
plant

:

a).   Sewage Treatment Plant Details
Treatment status: Septic Tank and SP/DT

SL. No. Name of the Treatment
Unit

No. of Units Dimensions in metres

1.  Septic tank  1  2.4 x 1.20 x 1.82
2.  Soak Pit  1  1.30 m dia x 1.60

b).   Trade Effluent Treatment Plant Details
Treatment status: Individual ETP

SL. No. Name of the Treatment
Unit

No. of Units Dimensions in metres

1.  Collection Tank  1  4.5 x 4.5 x 4.5
2.  Settling Tank  2  4.5 x 4.5 x 4.5
3.  Final Collection

Tank
 1  4.5 x 4.5 x 4.5

13. Details of sewage/trade effluent
disposal

:

a).   Sewage Disposal Details
S.No. Description of Outlet Quantity(KLD) Disposal

1.  Sewage  0.4  On Industrys own
land

b).  Trade Effluent Disposal Details

S.No. Description of Outlet Quantity(KLD) Disposal
1.  Trade Effluent  15.0  Recycling to Sand

washing Process

14. [a] Details of Non Hazardous Solid
Wastes

:
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SL. No. Nature of Solid
Waste

Quantity Unit Mode of
disposal

Area of
land
earmarked
for
storage/dis
posal(in
sq.Metre)

1.  Sand Slurry  5000  T/Month  Sold out
for further
use

14. [b] Details of Hazardous Waste :

SL.
No.

Name of Process Name of
Process
Waste
(Catego
ry No)

Quantit
y T/Y

Waste
Type

Waste
Storage

Waste
Disposal

Area
earmar
ked for
Storage/
Disposal

15. Total Gross Fixed Assets (GFA) (Rs. in
Lakhs)

:  160.0

16. Cost of water Pollution Control
Measures (Rs. in Lakhs)

:  7.0

17. No. of Employees working per day
(including contract workers)

:  10

18. Date of commissioning :  01/01/2015
19. Details of habitation: (All the habitation

located within 1KM radius of the unit)
:

SL.No. Name of habitation Distance in Kms Population
1.  Varakur  2.0  500
2.  Kulanthaipatti  0.65  200

20. [a] Name of the nearby Roadways :  SH-Manaparai-Kulithalai Road
[b] Distance from the site in Kms :  2.0

21. Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof
5KM

:

[a] Name of the Water Source :  NA
[b] Distance (in meters) :

22. [a] Land use classification of the site :  Non-Planned Area
[b] Authority which classified the land

use
:  D T C P

23 Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

:  NIL

24. Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back
waters)

:  NO

If yes please mention the distance from
the unit

:

25. Name and address of all
Directors/Partners

:
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Signature of the Applicant

Name and Designation
                                                                                    

            Place :
            Date :

                                                                                    

SL.No. Name of Partner Designation Address
1.  M.Palaniyandi  Proprietor  SF No.2/1,

SIVAYAM
NORTH
VILLAGE,KRISH
NARAYAPURAM
TALUK,KARUR
DISTRICT-
639120.

List of Documents as per rule:-

1.  Auditor Certificate with break up details for the actual Gross fixed Assets (final cost) duly
certified by a Chartered Accountant in the prescribed format.Audited balance sheet is
compulsory for all large and medium scale Industries     (Attached)
2.  A covering requisition letter stating the status of the industry and Expansion activities
clearly.     (Attached)
3.  Compliance statement on the latest Renewal and CTE-Expansion-special conditions
stipulated under Water & Air Acts.     (Attached)
4.  Comparison statement of the existing and expansion activities in the prescribed format.
(Attached)
5.  Land Document copy      (Attached)
6.  Patta Copy     (Attached)
7.  VAO NOC     (Attached)
8.  BDO Certificate      (Attached)
9.  Thasildar Certificate     (Attached)
10.  Manufacturing Process Details       (Attached)
11.  Layout Plan Copy      (Attached)
12.  Site plan and Topo Plan Copy     (Attached)
13.  DD for Consent fee Rs.35800/=     (Attached)

Declaration

1. I certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. I hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. I hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.
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Na. Ka. B4/900/2019         Office of Mr.Tahsildar 

Date: 01.04.2019          krishnarayapuram 

 

Certificate  

 The following lands are owned by Navamani Mines Private Limited at 

No.16, Sivamayam North Village, krishnarayapuram Taluk, 

 

Sl.No. Survey 

No. 

Extent 

Itec. 

Ares 

Nature Patta No & Name 

of the Pattathor 

  

1. 19/1C 0.95.0 Punja 3701 Navamani Pvt, 

Ltd., 

Valand  

2. 20/1B2  1.37.5 Punja  3701 Navamani Pvt, 

Ltd., 

Valand 

3 21/2 1.32.0 Punja 3701 Navamani Pvt, 

Ltd., 

Valand 

   

 Navamani Mines Pvt, Ltd., has proposed to establish crushing unit in 

the aforesaid lands and within 500 meter radios, there is no village 

Residences Town residences, approved layouts plots, Natham poramboke 

land, lands required by the Government for issuance of patta for the 

schedule castes or other castes, National and states high ways east to west 

cart road poramboke is locked southem side of the aforesaid land of the 

company.    

 

 

                Tahsilder 

Krishnarayapuram 

To  

Navamani Mines Pvt.Ltd., 

Temparvey Manager, Mani, 

S/o. Palanisamy, 

Door No.5/898, azhager Nagar, 

Trichy main Road, 

Namakkal Districk. 
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WP.No.26786 of 2019

WP.No.26786 of 2019 
and W.M.P.Nos.26172 and 26175 of 2019

M.SATHYANARAYANAN, J.,
and
N.SESHASAYEE, J.,

[Order of the Court was made by M.SATHYANARAYANAN, J.,]

The learned counsel appearing for the petitioner has drawn the 

attention of this Court to the typed set of papers which contains series of 

Board  proceedings  dated  09.12.1992,  09.09.1998,  02.07.2004, 

06.10.2005, 30.07.2018 and 05.03.2019 respectively and also drawn the 

attention  of  this  Court  to  the  impugned  Board  proceedings  dated 

31.07.2019 in B.P.Ms.No.21 and would submit that with regard to the 

relaxation of 1 km distance criteria for the existing stone crushers in the 

State of Tamil Nadu, the respondent Board has resolved to approve the 

proposal  and  also  constituted  a  Technical  Expert  Committee  vide 

proceedings dated 07.03.2019 comprising of officers from Tamil Nadu 

Pollution Control Board, NEERI and NPC and the said Committee has 

carried  out  a  detailed  study  and  given  recommendations  as  to  the 

dispensation of the minimum distance of 1 km and further pointed out in 

inner page of the impugned proceedings that ''a detailed scientific study 

may  be  taken-up  again  through  a  reputed  technical  institution  like 

NEERI.  Based  on  the  detailed  study,  the  minimum  distance  to  be 

maintained  from  inhabited  site,  National  Highway,  State  Highway, 

places of public and religious importance may be decided. Until  such 
http://www.judis.nic.in
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time,  the  existing  distance  norms  (500  metres  from  NH  and  SH, 

Habitations)  as  prescribed  in  B.P.Ms.No.4  dated  02.07.2004 may be 

continued''.  The  said  Committee  Report  was  also  placed  before  the 

meeting  held  on  24.04.2019  and  vide  Resolution  No.277-1-7.   It 

observes as follows:

 The Board has gone through the Committee Report  

and had a detailed discussion. The Board has observed that 

dispensing  of  the  minimum  distance  of  1  km  between 

New/proposed stone crushers may lead to mushrooming of  

crushers which will have dust pollution influence of one over 

the  other  and  may  have  impact  on  the  surrounding 

environment. At the same time, the supply of blue metal is 

also  to  be  ensured  for  the  development  of  construction 

industry. Hence the Board has instructed to conduct a further  

detailed  study  to  identify  the  notified  areas  and  furnish  a  

report so as to examine the relaxing of distance criteria of 1  

km from crusher to crusher of those notified areas only.

2.  It  is  the  further  submission  of  the  learned  counsel  for  the 

petitioner that the respondent Board vide letter dated 03.05.2019 also 

sent  a  communication  to  the  Council  of  Scientific  and  Industrial 

Research, NEERI, Taramani, to furnish a proposal to take up a detailed 

scientific study and give its recommendations on the distance criteria 

and  dust  control  measures  to  be  provided  by  the  stone  crushers. 

Accordingly the said Entity vide communication dated 29.05.2019 has 

submitted a detailed report with project duration of 6 months and without http://www.judis.nic.in
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considering the said proposal,  acted on the instructions given by the 

Hon'ble Minister for Environment in the meeting convened by the Tamil 

Nadu Pollution Control Board and taken steps to relax the said distance 

norms. 

3. It is further pointed out by the learned counsel appearing for the 

petitioner  that  the  Technical  Expert  Committee  was  constituted  on 

07.03.2019, and within the short span of time, he has submitted a report 

which was considered by the respondent Board in the meeting held on 

24.04.2019 and held that detailed scientific study may be taken up again 

through  a  reputed  technical  institution  and  accordingly  respondent 

Board  on  03.05.2019  has  sent  a  communication  to  CSIR,  NEERI, 

Taramani  to  furnish  proposal  and  as  such,  the  proposal  was  also 

submitted on 29.05.2019 and without waiting for the same has relaxed 

the distance norms for some other reasons best known to the Board.

4.The learned counsel appearing for the petitioner has also invited 

the attention of this Court to the additional typed set of papers dated 

03.09.2019 and would submit that the request for consent by the stone 

crushers have been considered and consent order was earlier issued on 

01.08.2019 without any loss of time and also made a submission that if 

such a kind of attitude is shown by the Tamil Nadu Pollution Control in 

respect of abatement of nuisance caused by the pollutants of the water 
http://www.judis.nic.in

204



WP.No.26786 of 2019

streams and rivers, it would be highly appreciated. However, the Board 

is willfully doing this job.

5. It is also brought to the knowledge of this Court that initially 1 

Km  distance  was  provided  in  B.P.Ms.No.4  dated  02.07.2004  of  the 

respondent Board  and it was put to challenge in W.P.Nos.1560 and 

12264 of 2006 (M/s.Sri.Kaliamman Blue Metal  rep. By its Proprietor 

S.Rangasamy  Vs.  Tamil  Nadu  Pollution  Control  Board,  rep.by  its 

Member Secretary and the District Environmental Engineer, Tamil Nadu 

Pollution Control  Board,  Namakkal  District)  and the writ  petition was 

dismissed by holding the minimum distance norms of 1 km and in the 

light  of  the above facts and circumstances, reduction of  the distance 

norms is unsustainable especially in the light of ecological bias which 

may likely to cause and prays for appropriate orders.

6.  This  Court  has  considered  the  rival  submission  and  also 

perused the materials placed before it.

7. A perusal and consideration of the contents of the impugned 

Board  proceedings  would  disclose  that  despite  the  report  of  the 

Technical Expert Committee suggesting a detailed scientific study may 

be taken-up again through a reputed technical institution and the same 

was also taken by the respondent Board by engaging the services of 
http://www.judis.nic.in
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CSIR, NEERI and the said Entity in turn has also submitted a proposal 

dated  25.09.2019,  without  waiting  for  the  same  has  reduced  the 

distance norms and that apart the consent sought by the Crusher units, 

have also been granted without any loss of time. 

8. If the respondent Board is capable of taking the decision within 

nick of time, it is equally bound to take decisions as to the abatement of 

nuisance caused on account of letting untreated sewerage / chemical 

tainted waters of river and river stream. Unfortunately, the respondent 

Board is not bestowing its best attention to the said everlasting problem. 

This Court is of the considered view that a  prima facie  case has been 

made out for grant of interim order.  Hence, there shall be an order of 

interim stay of operation of the impugned order in B.P.Ms.No.21 dated 

31.07.2019, till 04.10.2019.

Call the matter on 04.10.2019. 

           [M.S.N.,J]        [N.S.S.,J] 
       05.09.2019

sk
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